LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI
REVISED LIST OF BUSINESS
Wednesday, 28 March 2018 / 07 Chaitra 1940 (Saka)
2.00 PM

Question Hour :
Starred Questions as shown in the separate list to be asked and replies given.

2. Special Mention(Rule-280) :
The following Members to raise matters under Rule-280 with the permission of the Chair :

1.

2

3
4
5

Shri Jagdish Pradhan 6. Shri Om Prakash Sharma
Shri Adarsh Shastri 7. Shri Ajay Dutt

Shri Shri Dutt Sharma 8. Ms. Rakhi Birla

Shri Rajesh Gupta 9. Shri Vijender Gupta

Shri Jitender Singh Tomar 10. Shri Vishesh Ravi

3. Motions seeking extension of time for submission of Committee Report :

I

IL.

I1I.

Iv.

1. Shri Somnath Bharti

2. Shri Amanatullah Khan

To move the following Motion : “That this House agrees to extend the time for submission of the
Report of the ‘Special Inquiry Committee to investigate alleged illegal restoration of cancelled
license of a ration shop in Burari’. The Committee shall submit its report to the Hon’ble Speaker
before the commencement of the Eighth Session of the Sixth Legislative Assembly.”

1. Ms. Bhavna Gaur

2. Shri Ajesh Yadav

To move the following Motion : “That this House agrees to extend the time for submission of the
Report of the ‘House Committee on Municipal Corporations in Delhi’. The Committee shall
submit its report to the Hon’ble Speaker before the commencement of the Eighth Session of the
Sixth Legislative Assembly.”

1. Shri Saurabh Bharadwaj

2. Ms. Alka Lamba

To move the following Motion : “That this House agrees to extend the time for submission of the
Report of the ‘Special Inquiry Committee to probe alleged irregularities and corruption in
bodies that are administering the games of Cricket and Hockey in NCT of Delhi’. The
Committee shall submit its report to the Hon’ble Speaker before the commencement of the Eighth
Session of the Sixth Legislative Assembly.”

1. Shri Saurabh Bharadwaj

2. Shri Vishesh Ravi

To move the following Motion: “That this House agrees to extend the time for submission of the
Report of the ‘Special Committee to examine the Message dated 13.09.2017 of the Hon’ble
Lieutenant Governor.’ The Committee shall submit its report to the Hon’ble Speaker before the
commencement of the Eighth Session of the Sixth Legislative Assembly.”

1. Shri Rajesh Gupta

2. Shri Akhilesh Pati Tripathi

To move the following Motion : “That this House agrees to extend the time for submission of the
Report of the ‘Special Inquiry Committee to investigate alleged irregularities in award of a
contract to M/s ESP India Pvt. Ltd. by the Transport Department of the Government of NCT of
Delhi’. The Committee shall submit its report to the Hon’ble Speaker before the commencement of
the Eighth Session of the Sixth Legislative Assembly.”

Short Duration Discussion (Rule-55) :
Shri Saurabh Bharadwaj

Shri Nitin Tyagi

Smt. Bandana Kumari

To initiate discussion on the situation arising out of “Officers of GNCT especially those belonging to

IAS/DANICS cadre not attending meetings/phone calls/messages related to public works and official
matters of MLAs”.

Delhi

C. Velmurugan

28 March 2018 Secretary
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